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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD

MA-70044/16
& Ex. Appeal No.2111/08

Arising out of OFA Na.129-CE/GZB/2008 dated 30.06,2008 passed by
Comimr. (Appeats) of Central Excise, Customs & 5.7ax, Ghaziabad

For approval and signature;

HON'BLE MR, ANIL CHOUDHARY, MEMBER {JUDICIAL)
RON'BLE MR, ANIL G, SHAKKARWAR, MEMBER (TECHNICAL)

1. Whelher Press Reporters may be atlowed to see
the Grder for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827 : N

2. Whother it should Le reteased under Rule 27 of the
CESTAT {Procedure} Rules, 1982 for publication
in any authoritative report ar not? Tves

whether Rls Lordship wishes 1o see the fale copy
of the Crde? ' Seen

L

4. Whether Order s to be circulated o the Departmental
Agthorities? L Yes

Commissioner of Central Excise & $. Tax, Ghaziabad
.APPELLANT{S)

VERSUS
M/s Delta Foods (P} L.

RESPONDENT (S)
APPEARANCE

Shri Ashutosh Nath, Asstt. Commi. (D.R.) for the Department
MNone for the Respondent {s)

CORAM:

HON'BLE #MR. ANIL CHOUDHARY, MEMBER (JUDICIAL}
HON'BLE MR, ANIL G, SHAKKARWAR, MEMBER {TECHNICAL}

DATE OF HEARING & PRONOUNCEMENTE : 05. 05. 2016

Civel oroerno. 70170 [ 2006 . )
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z hX Appeal No. 27 1 108

Per Mr, Anil Choudhary ;

The Appeal is dismissed as withdrawn, as prayed by the
M.Commissioner far Revenue in view of CBEC Cireutar  dated

17.12.2015, without erntering intoe merits, M.A. aizo stands disposed

off.
(Prenounced in the open Court)
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